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;tl. 
LEGISLATIVE AESEMBLY. 

WE, the undersigned, Membel'6 of the Select 
Committee to which the Bill to provide for the 
fostering and development of the wire and wire 
nail industry in British India Waf! referred, hu.v-e 
considered the Bill and have now the honour to 
submit this our Report, with the Bill as amended 
by us annexed thereto. 

2. The object of thf! Bill is to give the wire and 
wire nail industry IL reascnable time in which to 
shew whether it can satisfy one of the principal 
oonditionfi laid down by the Indian Fiscal Com-
mission, namely, ahility to supply itself frl:m indi-
genous sources with the raw material it requires. 
This condition the In dian Stool Wire Pre duct8 
proPOBetS to satisfy by impC'rting and installing a 
mill for the manufacture of wire red fn'm steel 
billets pl'Oduced in India. If the Bill is r,6Med we 
oonsider that Government should IIatis y them-
selves on the point whether the industry has taken 
definite steps to put itself in a positicn to manu-
facture wire and wire nails from indigenous material 
and, if it has not done so, should bring the matter 
to the notice of the Legislature at its next Session. 

• 
NEW DlIILHI ; 

The 13th Febr'l.UW'!/. 1932 • 

We consider that a provision should be added t& 
the Bill to exempt the pre-posed duty on wire and 
wire nail8 mm the cperaticn of the 8urcharge 
impcsed by the Indian Finance (Supplementary 
and Extending) Act, 1931. We ha.ve done this 
by adding a. new cJa.uae 3-

We reccmmend that Government should have 
the quuticn examined whether during the period 
before a mill is erected in India for the mammae. 
ture of wire red, it wculd be pcllBible without detri-
ment to the industry to exempt by notifioation 
under Bectien 23 of the Sea Cuskms Act certain 
kinds of wire frrm the prcteotive duty. In ma.kina 
this reel n:.m.cndaticn we have particularly in minCl 
the largt;r sizes d wire u~fd as electrical conduotors. 

3. The Bill was published in the Gazette of 
India, dated the 6th February, 1932. 

•. We think that the Bill has not been 80 altered 
a8 to require re-publication, and we recommend 
that it be passed as now amended. 

R. K. SHANMUK.HAM CHETTY. 

G.RAINY. 

EOOARWOOD. 

SATISH CR. SEN. 

L. V. HEATHCOTE. 

G.MORGAN . 

• B. DAS. 

S. C. IDTRA. 

MOHD. AZHAR ALI. 

B. V. JADHAV. 

BAR! RAJ SWARUP. 

R. S. SARMA • 
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MINUTE OF DISSENT BY ML B. DAB ON THE RKPORT OJ' mE SELECT OOMMI'l'TBB 
ONTBE WIRE AND WIRE NAIL INDUSTRY (PBOTEOTION) BILL. 

I differ from my colleRgtlBS and feel that DO 
ease has been established for giving additional 
protection b the wire and wire nail industry. 
The industry at present receives the concession 
of exemption of import,ed rod from duty and the 
Tariff BORrd bas recommended continuance of 
thiil exemption. With this part of the recom· 
mendation I entirely agree. 

ThQ Tariff Boe.rd. further recommends a pro· 
tective tariff of R.s. 45 per ton on imported wire 
Rnd wire nails which my colleagues endorRe 
Rnd from which I dissented. The r.r ariff Board 
bases its recommendations on supPMitions, pre-
sumptions and speculatiOlIls which even weighed 
""it·h the majority as to reoommand that "Gov. 
ernment should satisfy themselves on the point 
whether the industry has taken definite steps 
to put itself in a position to manufacture wire 
and wire nails from indigenous mllterial and if 
it has not done so, should bring the matter f.(I 
tho notice of the Legislature at its next 
session." 

That 'I.'arill Board a8Bumes that the Indian 
Steel and Wire Products will buv in the near 
future a rod. mill. Yet it observes, "The rod 
mill ill question, em. which the cnse for protec· 
tion depends, is still only a possibility, however 
reasonable that possibility may nppear." The 
Rpplication far protection was confined to one 
firm-a private proprietary concern, on whose 
fair promises the protection has been p.:ven. Yet 
I WIlS surprised to find that my colleagues do not 
wish to endorse one of the fundament",l recom-
mendAtions of the External 0apihl Ccmmittee 
embodying the main principles of protection a9 
have been laid down by the IndilUl Fiscal 
Commission. 

•• Where the inveatment O&I't'ied with it the oontrol 
of an undertaking. we coDwider It reuonable 
that when Government grany partioular OlIn-
O8 .. ioD. to the industry of whloh that UDder-
taking forms plort ihhould exeroi~e lUoh control 
over the undel'takjng as will enlUre that the 
bene6t. of the OOnoeaiOD aCOl'U8 primarily to 

-the oountry." 

This should be equally true in case of invest· 
Dlent of Indian oapital. The question is whether 
the well·being of the oommunity is being served 
by giving protec~ion of an industry which belongs 
to one person only and on whom the State 

OJ PD-Laot LAD-16·2-,I·-710. 

exercise. no control in granting this proteotion. 
In the case of the Indian Steel and Wire Pro-
duots the proprietor is already receiving and 
will continue to receive a bounty in the shape 
of exemption of duty on imported rod. It 
should be laid down by legislation that firms 
or persons receiving such conoossions or bounties 
must conform to oertain rules and conditione 
such as, maximum use of Indian. raw materiala 
and Indian stores, employment of Indians, and 
safeguarding the interest of workers, and also 
converting themselves into joint stock concern. 
at actual cost and selling sha.resto the publio 
without premium. The Legislature will have to 
face these problems sooner or later in view of 
the insistent demand by cRpitalists for more and 
more protection. 

Protection must be discouraged whare it gives 
a firm monopoly or where it presupposes instal· 
lation of new plant and machinery. The p8-rty 
here intends to invest money on a wire rod 
plant if protection will be granted. I further 
understood that a firm in Karachi also wants 
to instal 8- similar plant. 1 oould not have 
acceS8 to evidence before the Tariff Board whiCh 
has not yet been published. From information. 
supplied I &tm not satisfied that the firm is in 
a position to meet the requirements of the 
public at an early date. In 1980·81 India'. 
import of wire haa been 12,300 tons and wire 
nails 12,400 tons. The total output of the firm 
of hard bright wire in 1980-81 was 1,819 tona 
and naila 1,554 tons. Again, the firm purchased 
the present plant a.t a very low price from ita 
original owners and if this protection to wire 
nail industry be given, it would mean sole mono· 
poly to this particular party. 

No case, in my opinion has arisen to give 
protection to wire rod industry 88 the plant. 
have not been purchased and 8S the present 
manufacturers depend entirely on foreign rod for 
manufacture Or wire nails and wire. I therefore 
reiterate my recommendations above tha.t the 
Indian Legislative Assembly should only 
exempt imported wire rod from duty fOr this 
industry and also take steps to enunciate obli-
gations to the 8te,te and community for con-
cessions received by applioants for protection. 

B. DAS,-16-2·82. 



[Aa amended by lb. Select Oommittee.] 

BILL 
TO 

ProtMe for the fostering and defJelopmenl of the 
wire and wire nail industry in Briti8h 1MiG. 
WBlIllUIlAS it is expedient, in pll1'9UanCe of the 

policy of discriminating protection of industries 
in British India with due regard to the well.being 
of the community, to provide for the fostering and 
-development of °the wire and wire nail industry 
by increasing the import duty leviable, with certain 
-exceptiona, on wire and wire nails, for the period 
-of two years; It is hereby enacted as follows :-

1. Tbis Act may be called the Wire and Wire 
8b rt titl Nail Industry (Protection) 

o e. Act, 1932. 
2. (1) In Schedule II to the Indian Tariff Aot, . 
Amendment of t'che. 1894, there shall be made "'U of 1st"!, 

-dule n, Aot VIII of the amendments apeoified1 
1896. in the Schedule to this Act. ' 

(2) The amendments made by sub·section (1) 
~all have effect up to the 3lat day of Ma.rch, 
1934. 

3. NotwitMttJncling anything contained in Bee· 
Bor oj op,rolion oj tion 4 of tlte Indian 

.. eotion 4, [ltdio" Finance (Suppl.ementary 
F'i"o.c. C8u/iple"'.... and Extending) Act, 1931, 
~ry aHd E:elelld~"g) ehe additional duty of C1U/' 
..40'. 1931. t· ed J... that _ .. oms lmp08 VII 8e"".on 
8haU not be levied or coll~cted on iron or Bleel wire or 
wire nail8 compri8sd in Ittlm No. 149 oJ Schedule ~ 
110/ the Indian Tariif Act, 1894, a8 inaerted VIII oJl'l4~ 
-bY Item No.2 of th" Schedule to this Act. ~ 

~ 
THE SCHEDULE. 

(See section 2.) 

Amendments to be mado in Schedule II to the 
Indian Tariff Aot, 1894. 

1. In Item No. 61.-
(a) for the 8ub·item-

.. mON OR 8TJ:Jm:. nails lind waahers, all 
eort." 

the following 'Bub.item shall be 8ubstituted, 
namely:-
.. lBON Oll BTDL nails and washen. all 

aorta. not otherwiae specified ... ; 
and 

(b) for the 8ub.item-
.. mON OR STBJI:L wire, inoluding fenoingo 

wire and wire.rope but ezoludm, wire. 
netting" 

the follOWing 8ub·item shall be 8ub. 
stituted, namely :-

.. mON OR STJIIBL 'bubed Or manded 
fenoing·wire and wiJ'e..rope ... 

2·tIn Part VII, after Item No. 148, the following 
litem ahall be inserted, namely :_ 

tl 14.9 I laox OR STl!ZL-

(0) "oil°e, olber tbanbarbed 1 
I or .tr8Dded fenciDg. 
, wire. wire'rope 01' R.I.. '(j per 

I ~ire'Dettin" ; and J too." 

(&) wire Dails. I 
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